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n  R n E R (ORAL)

Shri Justice K. M. Agarwal -

The learned counsel for the appl icant on being

questioned fairly conceded that so far al location of
States has not been made and merely on the basis of

apprehension on certain facts, this appl ication has

been fi led. We are of the view that this appl ication

is pre-mature. Under the circumstances, the learned

counsel made a prayer for permission to withdraw the

appl ication with l iberty to fi le it immediate Iy after

the publ ication of al location, if that is considered

to be adverse to the interest of the appl icant.

Prayer is al lowed. Accordingly, this appl icati

dismissed as withdrawn with Liberty as aforesaid.
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